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BEFCRE Tlt CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH
CIRCUIT SITTING AT

PANAJI,GOA
0.A.43/89

Smt.Nalini ahlrﬂwiar,

C/o.Chander Uday Singh,

Advocate, _

General Assurance Building,

1st Floor, 232, D.N.Road,

Fert, _

Bombay - 400 Q01. .. Applicant

vs.

1. The Director of Education,
Government of Goa,

Directorate of Educatien,
Panaiji
Goa.

2. The Deputy Birector of
ﬂducatl@n(ﬁdm¢nlst;atzom)
Government of Goa,

Directorate of Education,
Panaii _
Gﬁ‘a, | e i@s;‘ﬂﬂdenta

Goram: Hen'ble Member{J)Shri w.h.hu;umear
Hon'ble Member(A)Shri M.Y.Priolkar

Appearances:

1 Mr C. U.Sinoh
Advocate for the
A}.}Lxl Jmcaf’lt .

2. FHr.G.U.Bhobe
Government Advocaie
and
Mr.P.R.Joshi
Deputy Director of
Education{Administratioen)
for the Respondents.

{j Da‘te: @«‘8¢‘195 C’j
{Per M.d.ﬂugummar Member {J) '

Heard Mr,C.U.Sin ﬁl ,Advocate for the
applicant and Mr.F.R.Joshi,Peputy Uirector of Education

(Administraticn).

2. The parties have arrived at an

compromise and they have filed a petition praying

that the application may be disposed of in view of

the consent terms given in the petitien. That petition

a . .
may be numbered as Misc.Petition.
¢
3./ The Misc.Petition is signed by

the applicant Smt.Halini Shirodkar, and her advocate

)

Mr.C.U,Singh & on behalf of the respondents it Is




gy &

signed by Mr.P.R.Joshi,Deputy Directer of Educetion
(Administration) and their advocate Mr.G.U.Bhobe.
In view of the petition we pass the following crder:

(i) The applicant in consideration of the
terms set out below, undertakes that

1]

he shall not file any appeal or other
proceedings of whatsoever nature against

Aﬁ‘ B the order of Gompulsory Retirement with
effect from 30.6.1989 which shall be
passed in place of ihe order of removal
from service dtd. 4,3.1987.

{(i1) The applicant zkz further undertakes
that she has no claim for reinstatement
in service.

(iii) The applicant undertakes that she shal |
accept Compulsory Retirement from service
“ye o with effect frem 30.6.1989, in place of
the earlier erder of removal dated
4.3.1987, which shall conseguently
lapse.

(iv) The Respondents undertake to withdraw
| the order of removal dtd. 4.3.1987 and
to substitute the same by an ordeér of
Compulsory Betirement to take effect
from 30.6,1989. |

(v) The respondents shall pay,and the

\ . Applicant shall accept, half pay and
allowaneces for the .peried from 4.,3.1987
to 30.6.1989, i.e. from the date of
original remeval order till date of

4 Compulsory Retirement., The applicant
shall not be entitled te any pay or
allowances for the period from 30.11.1984
to 3.3.1987.

(vi) The applicant declares that she was not
engaged in any employment between
4,3.1987 and 30.6.1989

0o-3/""




(vii) The respondents shall finalise and
disburse retiral benefits within a
period of six months from today
i.e. 25.8,1989,

é 4, ‘ The Griginaliﬁpplicatiaé Ne.43/89
is accordingly disposed of. Misc.Petition giv&ng

gader the consent terms axm is also disposed of.
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